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would like the Bill to be gone into
a Select Committee, I could move &
motion for adjournment of the consi-
deration of this Bill so that 1 can
bring another motion for its reference
to a Select Committee.

put 1t to vote.
The questions is:
“That further discussion on the
motion on this Bill be adjourned.
The mofion was adopted.

s does
MR. DEPUTY-SPEAKER: It
not matter till when. We adjourn it
for the moment

15.10 bhrs

DIRECT TAXES (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH): 1 beg to move:

“That the Pill further to amend
the Income-tax Act 1081, the Wealth-
tax Act, 1957, the Gift Tax Act,
1958 and the Companies (Profits)
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Sur-tax Act 1084, provide
for certain related matters, ss re-
ported by the Select Committee, be
taken into consideration”.

Sir, the Direct Taxes (Amendment)
Bill, 1878 was introduoced in this House
on 8rd September, 1978 and was re-
ferred to the Select Committes on
23rd November, 1073, The Re-
port of the Commitiee was pre-
sented to this House by its
Chairman on 29th April, 1974. The
Commutiee held 11 sittings, scrutinis-
ed a number of memoranda and repre-
sentations reckived from various in-
dividuels, professional associations,
trade organisations, etc. and also heard
evidence of certain individuals and
associations. 1 would like to congra-
tulate the Select Committee on the
thoroughness with which it has deah
with this important Bill.

The Bill as it has emerged from the
Select Committee, has undergone im-
provements n several directions, I
would hke to explain some of the im-
partant provisione in the Bill and the
main changes recommended by the
Select Commuttee

In view of the need for continued
encouragement of industries in cer-
tain sectors, the Bill provides for the
grant of an initial depreciation allo-
wance of 20 per cent of the cost of
machinery or plant Installed in slect-
ed industries after 31st May, 1974
Selection of industries for the pur-
poses of this tax concession has been
made keeping in view their priority
from the angle of exports, easential
needs for intermediate and investment
goods, essential needs of mass con-
sumption. existence of ¢ const-
traints on production and other rele-
vant factors. The Select Committee
has recommended that the benefit of
the proposed taxx concession should
be made available in respect of machi-
nery or plant installed in afl small
scale industrial undertskings, lfrres-
pective of the articles manufsctured
by them, For this purpose, an indus-
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undertaking will be regarded as
scale industrial undertaking if
of the maghinery and
therein does not exceed
hupdred and fifty thousand rupees.
The chapge recommended by the Com-
mittee would lighten the tax burden
of small xale industrial undertakings
and 1 am sure it would be widely
welcomeéd by all sections of the House,

hilf |
i

Under the Bill as introduced, ini-
tial depreciation was admissible in
respect of ships or aircraft acquired
after 31st May, 1974 by shipping and
sircraft enterprises, as also new mac-
hinery or plant installed after that
cate in selected industries. The Finance
Act, 1974 has made a provision for
the continuance of devclopment re-
bate for a limited peried in certain
cases, The effect of the provision in
the Bill would have been that, in somc
cases, taxpayers could have claimed
both development rebate and initial
depreciation allowance in respect of
the same ship, aircraft, machinery or
plant. As initial depreciation allo-
wance was not intended to be allow-
ed in respect of ships, aircraft, mac-
hinery or plant which are eligible for
development rebate, the Select Com-
mitiee has suggested a suitable change
m the relevant provision 1o restrict
the initial depreciation allowance
only to ships, aircraft, machinery or
plant in respect of which development
1¢bate is not admissible.

Under the provisions of the Income-
tax Act, while depreciation allowance,
including initial depreciation allo-
wance, can be carried forward inde-
finitely for set off against profits of
subsequent years, development rebate
is allowed to be carried forward and
set off only for a period of eight years.
In view of this position, undertakings
having large unabsorbed developmenti
rebate would not like to avail of ini-
tial deprecistion allowance until the

unabosorbed devel rebate s
fully set off against profits of sub.
sequent years. Since the tax conces-

allowance i3 really to

g
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industrial undertakimgs and not to
work to their disadvantage by resuilt-
ing in the deprivation of their rigit to
carry forward unabsorbed develop-
ment rebate, the Select Committee
has recommended that taxpayers may
be given the option not to avail of
this tax concession. This option is to
be exercised for the assessment year
in which the taxpayer first becomes
entitled to the grant of initial depre-
ciation allowance. Once the taxpayer
exercises this option, no deduction in
respect of intial depreciation
allowed to him until he revokes this
uption,

The Committee has also recom-
mended certain changes in the list of
articles and things in the proposed
Ninth Schedule so as to bring these
entries in line with the language us-
ed in the Fifth Schedule to the Income-
tax Act. 1 think this is a welcome
change as it would lead to grester
certainty and reduce the scope of dis-
putes between taxpayers and the In-
come-tax Department.

Another important tax concession
proposed in the Bill relates to the
grant of a partia! tax holiday in the
case of industries and hotels set up
in specified backwerd areas. Under
the provisions in the Bill, new indus-
trial undertakings and approved hotels
<e{ up in cpecified backward areas
after 31st March, 1973 will be allow-
ed a deduction equal to 20 per cent of
their profits for a period of 10 years.
The backward areas specified in the
Bill for the proposed tax corcession
are the same as have been identified
by the Planning Commission for the
purposes of concessional finance by
financial institutions and comprise
seven Union territories and about
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the date of introduction of the Direct
Taxes (Amendment) Bill in the Lok
Sabha. Besides some of the districts
in Himachal Pradesh, Madhya Pradesh
and Uttar Pradesh had been added by
the Planning Commission to the list
of backward areas. The Committee
has accordingly suggested certain
changes in the list of backward areas
80 as to bring it in line with the list
of areas identified by the Planning
Commission. The Committee has also
excluded that portion of the district
of Kolaba in the State of Maharash-
tra which has been designated as the
site for the proposed town of New
Bombay.

Various district specified in the list
of backward areas are liable to be re-
organised or to undergo a change in
nomenclature. Since such reorganisa-
tion or change in nomenclature by
State Governments could have the
effect of either enlarging or limiting
the scope of the proposed tax conces-
sion to industries established in these
areas, the Committee has recom-
mended that reference to any district
listed in the Schedule of backward
areas should be construed as a re-
ference to the areas comprised in that
distrizt on 3rd September, 1973, that
is, the date on which the Bill was
introduced in the Lok Sabha. This is
a very necessary and desirable provi-
sion and I would commend its accep-
tance by the House.

The Select Committee has also re-
commended the liberalisation of the
proposed tax concession in respect of
industries set up in backward areas
in certain directions. Under the pro-
visions in the Bill as introduced, this
concession was not admissible in the
case of any industrial undertaking
formed by the splitting up. or Te-
construction of, a business already in
existence. The Select Committee has
proposed that this tax concession
should be allowed even in cases
where an existing industrial under-
taking in a non-backward area s
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shifted to a backward area Further,
under the Bill, industries set up in
backward areas for conmstruction of
ships were specifically excluded from
the purview of this concession, The
Committee has recommended that the
benefit of the proposed tax concession
should not be denied in such cases,

Under a provision in the Bill, pay-
ments made in pursuance of awards
for literary, scientific and artistic
work or attainment. or for proficiency”
in sports and games, instituted by the
Central Government or approved by
it are to be completely exempt from
income-tax. The Committee has re-
commended that similar awards ins-
tituted by State Governments should
be treated on par with those instituted
by the Central Government and thus
qualify for tax exemption without the
requirement of prior approval by the
Central Government.

Under a provision in the Bill, tax-
payers will be entitled to a weighted
deduction equal to one and one-third
times the amount paid by them after
Blst March, 1873 for sponsored re-
search in approved laboratories. This
concession was proposed to be given
only in cases where the scientific re-
search carried on in approved labora-
tories was related to the business of
the taxpayers. In view, however, of
the position that the scientific research
for which the donation is made is re-
quired te be undertaken under a pro-
gramme approved in this behalf by
the prescribed authority having regard
to the social and economic needs of
the country. the Committee has re-
commended that the proposed tax
concession should not be restricted to
cases where the scientific research it-
self is related to the business of the
taxpayer. I think this is 8 welcome
liberalisation which I am sure would
meet general acceptance,

1 would now briefly refer to some
ot the points raised by the hon'ble
Members in their Minutes of Dissent.
Shri D. D. Desai has suggested that
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initial deprecistion allowance should
be allowed at the rate of 25 per cent
instead of 20 per cent of the cost of
machinery or plant gs proposed in the
Bill and that, like development rebate,
it should be allowed over and above
the actual cost of the machinery or
plant. S8hri Era Sezhiyan has observ-
ed that there is no rhyme or reason
for inelusion or omission of certain in-
dustries in the list of articles and
things specified in the Ninth Sche-
dule. He has also suggested some
drafting amendments. Both Shri Era
Sezhiyan and Shri Somnath Chatter-
jee have criticised the list of back-
ward areas in the proposed Eighth
Schedule. The points made by the
non’ble Members were discussed in
detail by the Select Committee, but
were nol accepted by it.

With these observations, Sir, I move.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill further tu amend
the Income-tax Act, 1861, the
Wealth-tax Act, 1957 the Gift Tax
Act, 1958 and the Companmes (Pro-
fits) Surtax Act, 1964 and to provide
for certain related matters, as re-
ported by the Select Committee, be
1aken into consideration.”

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, although ] agree
with the Minister that within the
mited framework of the Bill some
improvements were made by the
Select Committee, according to us, it
15 a totally unnecessary Bill and a
thoughtless piece of legislation, When
new and new taxes are being imposed
which have created additional burdens
for the common people—only yester-
day the supplementary budget was
placed for waising resources to the
extent of over Ra. 200 crores—it is
amazing that this Government should
be thinking of introducing s legisla-

. tion intended to give tax concessions
| and benefits to monopoly houses and
| big business houses.

““(Amdt.) Biil

The primary purpose of the Bill is
to allow initial depreciation allowance
to the extent of 20 per cent in res-
pect of certain specified classes of in-
dustries, So long, for a number of
years, there was a tax relief granted
for setting up new plants and machi-
nery, which was known as the deve-
lopment rebate. After years of this
development rebate being allowed it
wag discontinued by the Finance (Nu.
1) Bill. 1 believe. Soon after that
this Government has come forward
o give fresh inducementr to indus-
trialists and monopoly houses becau-e
it seems they are more concerned that
these monopoly houses and big in-
dustrialists should not lose the bensfit
of a tax concession which so long they
were getting in the name of develop-
ment rebate, According to us, you
cannot have industrialisation of the
country by pampering the industria-
lists alone. This is a piece of lollipon
legislation will not bring about tke
desired resull. All the witnesses re-
presenting various industries who ap-
peared before the committee said a!-
most unamimously that this 20 per cent
will not be a suitable amount of de-
preciation and this will have no bear-
ing on the industrial progress of tre
country. They do not want it, as a
matter of fact. They said, it is a mere
pittance. In his minute of dissent, Mr.
D. D. Desai has referred to this ir-
centive as illusory. Therefore, it is
not going to have any inducing factor.
so far as the big industrialists are
concerned, to start new industries,

This depreciation will be allowed in
respect of only certain categories of
industries which are set out in the
ninth schedule. The original Bill dia
not make any provision for giving re-
lief to small-scale industries. At the
time of the Select Committee delibera-
tions, I am happy to note that at
Jeast that much of concession was ac-
cepted by the Government, namely,
irrespective of the type of industry or
the goods to be manufactured, all
small-scale industries will get the
benefit of this tax concesslon. If you
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will kindly go through the Ninth Sche.-
dule the type of industries that have
been mentioned, iron and steel, non-
ferrous industries and so on—I gm not
reading all that; there are 23 items—
it will be seen that only very big
industrial houses, monopoly houses
with huge resources, can think of
setting up any of the industries that
have been indicated there. That shows
the working of the mind of the
Government. They came forward
with a Bill which could help
only the big houses and not ordinary
industries, or the small-scale enter-
prises. As I said, within the limited
framework of the Bill me thing
which emerges from th~ v ‘ect Com-
mittee is that irresp "~ - of the
nature of the industry <! Jmall-scale
industries would get the benefit. But,
again, it has been restricted to the
value of the machinery and plant to
the extent of Rs 7.50,000. With th=
present inflationary tendency and the
rising prices, of course, this has be-
come jnadequate now because any
plant or machinery worth the name
for any worthwhile industry would
cost more than Rs. 7.50,000. There-
fore, by the time this is going to be
the law, the utility of this provision
would have almost vanished.

So far as the tax concession is con-
cerned, what we want the hon. Minis-
ter to clarify is this. All the big
chambers of commerce, individual in-
dustrialists, well-known industrialists,
who came before the Select Com-
mittee said that they want the
development rebate to continue
and that they do not want this depre-
riation allowence, because it does not
help them in the long run and it will
not induce a spurt in industrial ex-.
pansion. So, for whn; bengfit are
you bringing this, who wants
type of legislation, unless the
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Can there be industrial expansion
in this country by inducement alone
or by invitation? One has to follow
& vigoroug policy for industrialisation.
It the large industrial houses do pot
play their game, if they do not
utilize their immense resources
for the purpose of industrial
expansion of this country, is it
the duty of the Government to go
running after them, say “even if you
do not want here, we are here to
offer you the tax concession or tax
relief” and humour them at the ex-
pense of he ordinary people of the
country? When you want larger re-
sources mobilisation, when you are
raising taxes from the common peop-
le of the country, instead of helping
resource mobilisation you are bring-
ing forward this type of legislation,
which will only benefit a certain sec-
tion of the people of the country.

Is it the belief of the Government
that the industrialisation of the coun-
try can be achieved only if incentives
are given? Can industrialisation be
incentive-oriented alone? Will the
fical policy of this country be govern-
ed by the incentive-oriented tax pro-
posals?

Even though the development re-
bate had remained for years together
in this country, what was the
rate of industrial expansion n
this country? If T remember
correctly, initially it was six per-
cent, but then it went down to one
per cent and in some years there was
no increase in the industrial expan-
sion of the ocountry, Therefore,
even with the development rebale
there wag no increase in the growth
of industry. Now with this pittance.
as they themselves described it, what
is going to be achieved? 1 wish to
say that the impression which 15
created in this country is that indus-
trialisation will depend upon incen-
tives and, so far as industrialisation
in the backward arems is.
it requires larger incentiv

cannot be the aititude, will not
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Therafors,

The other is about the indus-
trialisation o?meard areas. The
point 1 wish to imake here is that
backward areas have been indicated
bn the basis of districts. We raised
this question th the Select Committee
that are many large districts
portions of which are very backward
and may be some portion of a district
is advanced, Take, for example, the
cage of 24-Parganss which is one of
the biggest districts in the country.
The south of 24.Praganas is notori-
ously mackward—no industry, no
development has taken place,
Bverybody in the country knows it
But a3 the north of 24-Praganas has
Eot some industries, they say, ‘“We
will not include it in the list of back.
ward aress.” We were told that the
Planning Commission has made a list
of backward areas on the basis of
districls and that we must follow
thet. I say, this is absolutely a short
sighted policy. We know the result of
planning in this country. The Plan-
ning Commission hag proceeded on
the basis of a certain  assumption.
If the reasl intention is to develop
the backward areas, for fiscal
purposes, why should you go
district-wise in selecting  backward
areas. This is very important hat
backward areas should be re.defined.
In spite ot the fact that some portions
of the district may be advanced, there
may be some portions which are not
advanced, Therefore, those areas
should be ineluded in the list of
backward aress.

Latly, so far as the Ninth-Sche.
dule is concerned, 1 would again re-
quest the hon. Minister to glve a

itm
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SHRI Y. 8. MAHAJAN (Buldana):
Mr. Deputy ker, Sir, I rise to
support the Taxes Amend-
ment Bill as altered by the Select
Committee. The Committee has gone
thoroughly into the main issues rais.
ed by the Bill and, by making signifi-
cant alterations made it more accept-
able than what it was before.

There are four main objectives of
the Bill, Firat it is provides for cer-
tain tax concessions for encouraging
the establishment of industries in se-
lected sectors and in the field of
small.scale industry. Secondly, it
seeks to promote the industnal deve-
lopment of backward areas by offer-
ing fiscal incentives to entrepreneurs,
big and small, in all the sectors of
the industrial fleld. Thirdly, it encou-
rages expenditure on  scientific re.
search on the part of individuals and
industrial establishments by offer-
ing tax conceasions. Fourthly, it en-
courages expenditure on the deve-
lopment of export market.

Three years ago, when the Finance
Minister announced the withdrawal of
development rebste from April, 1074,
he promised an allowance in its place.
The Bill now provides for this allow-
ance in the form of an initial depre-
ciation at 20 per oent in the case of
new ships or new aircraft, or plant
and machinery installed after 31st
May, 1974, in certain other industries
specified in the Ninth Schedule of
Income-tax Act. The Select Com-

depreciation should e provided to
smallacede industrialisty all over

sought to be introduced by this Bill.

The initial depreciation Wil be in
addition to normal depreciation of
4 per cent aHlowed wnder the Act snd

the
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ciation will however, be limited to
the capital cost of the plant and
machinery.

The development rebate which has
been in this country for the last 20
years was not merely a form of ac-
celerated depreciation but it also in-
cluded a subsidy. Compared with it,
the proposed initial depreciation not
only reduces the quantum of benefit
or incentive but it 15 also restricted to
small-scale industries and industnes
specified in the Ninth Schedule,

The inclusion of small scale in-
dustries in this section was a very wise
step, for, it 1s on the intensive develop-
ment of small scale industries tha:
we depend for rapid industrialisation
of the country and for incressing the
employment potential. The establish-
ment of core industries or some big
government undertakings only does
not help so much as a large number of
small industries in the development of
mechanical sklls and generation of an
atmosphere conducive to economic
growth, though we must admut that
the latter is not possible without the
former. In a large country like ours
which suffers from scarcity of capi-
tal, small scale industrnies with inter-
mediate technology have a  special
importance of their own,

Sir, specifying industries in the
Ninth Schedule must have been rather
a dificult task for those who framed
the Bill, It is obvious from the list
that no single criterion such as scar-

AUGUST 1, 1974

Direct Tares
(Amdt.) Bill s

The second main provision of this
Bill is in Clause 9 under which all the
new industries except mining but in-
cluding the hotel that have
been started in backward areas after
31st, December, 1970 have been given
an important incentive or concession
In computing the income from any
such undertaking or hotel for tax
purposes, a 20 per cent deduction
will be allowed from gaing and pro-
fits for a period of ten years, This im-
portant concession is in addition to
the other concessions which are given
under the Industries
& Regulation) Act, lower rates of in.
terest given by the financial institu-
tions and other forms of assistance.

The problem of backward areas
has been engaging the attention of the
Government ever since the begining
of the Second Five-Year Plan. In the
interest of balanced regional develop-
ment and with a view to ensuring
that the benefits of economic pro-
gress reach all the people in different
parts of the country, our Govern-
ment has already taken a number
of steps. But in spite of our Plon
efforts in thig direction, the problem
of backward areas is no where nem
solution, The incentive so far pro-
vided has yielded hardly any resuils.
In fact, from the figures of invest-
ment given by the Finance Mimste:r
in the other House two days ago, it
appears that the problem has become
worse,

Along with the incentives which
we should allow, we should empha-
size the creation of infrastructure in
these areas, Unless they are vrovid-
ed with roads, raliways, means of
communication, water power, etc. it
is not possible to make a dent an this
problem. New entrepreneurs should
be provided with these facllities
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As regards the definition of a back
ward ares, those who drafted: the
Bill had to get round a very awkward
corner and, I believe, they hcve
done the job satistactorily. They
have applied objective criteria such as
road-rail mileage per lakh of :opula-
tion, per capita inrcome and have selcc-
ted the districts whose deveivp nent
has been below the aversge.

Thirdly, the Bill has an important
provision as regards scientific research
I believe that these provisions were
necessary and they would promote
greater development of scientific re-
search in our country. Theugh the
total expenditure on research and de-
velopment in both the pubiic and 1ne
private sectors has gone up from  Rs.
29 crores in 1858-59 to Rs. 214 crores in
1971-72, the total investm.n: cinnut
he considered to be adequate. Indian
industry is still rather heawily depen-
dent on foreign knowhow. The key-
note of owr policy should be seif-
reliance, though import of technnlozy
on a selective basis cannot %e avvid<d

Indian industry must develop and
must devote greater efforts to evolve
u technology suitable to ous ronditrons.
Science and technology is the must
potent factor for making economic pro-
yress in modern times. In we«tern
countries, the major part of modern
technology has orgindted from manu-
facturing establishments. hultnf“in vj:s-t
dustry has no alternative but to In
mor:ylnd more on , ~ath baric
and applied.

The Bill would have a favourable
effect on this process.

With these remarks, I support the
BilL

SHRI B. V. NAIK (Kanara): Like
my predecessor, 1 would like to sup-
port the BilL

With regard %o
of and listing of the backward areas
in the districts, I sm aware of the
fact that the hon. Minigter for Finance
might not have beep technically in-
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volved in the clagsification of the
districts and fixing up of the crite-
ria and what would really make for
the backwardness, But there are
quite a few howlers in this list. For
exemple, on page 11. item 45 of the
Select Committee’s Report, the en-
lire ‘Union Territory of Goa’ ig there.
Today, Sir, Goa is perhaps one of
the most industrially developed part
of this whole country. I wish some-
time you go gnd visit Goa. What
with their Zuari Fertilisers, what
with their pelletisation plant, what
with their exports of iron ore and
manganese ore, what with the tourist
industry which has been coming up,
we do no know why it hag beep, con-
sidered as an industrially backward
area. There cap be no greater tra-
vesty of truth. I wonder whether the
Ministry of Industrial Development
itself which hag furnished the list of

backward areas would look deep into
i ...

SHRI NAWAL KISHORE SINHA

(Muzaffarpur): The formula is er-
ronecus.

SHRI B. V, NAIK: More than the
formula, the formulators are.

I would also like to submit here
that ip the list of backward areas, the
number of districts that have been
picked up—I #m not quite sure whe-
ther Prof. Mahajan ha; loocked into
it—a large State like Maharashtra has
fhardly half a dozen digtricts which
are considered as backward while as
we see the State of Madhy, Pradesh,
there are about two dozen
though Madhya Pradesh does not
even have a population equivalent to
that of Maharashtra. It is again the
Central Industrial Development Mi-
nistry that is concerned in this case
which has not been able to take the
entire view and the Inclusion of the
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should know that this is
backwarg districty in a Btate.
are backward, fnere ore, they
entitled for the capita] subvent
except two or three, It has
endeavour again to

355

backward districts. The entire listing
of these districts has not bee, dome
on any retions] and valid ecriteria,
Take for instance, as far as the State
of Karnataka is concermed, the dis-
tricts of Raichur, Dherwar and
Mysore ave listeq ss backward dis-
tricts. Can anybody consider that
these districts are industrially back-
ward? Then, tiwere are several dis-
tricts which are really at a take-off
stage. Still they have been includ-
ed When thig august House 1s going
to approve this amount of tax con-
cession as well as tax incentive that
has been given to these aresms, will
we be able to do something on the
selected as of these distnets which has
been done on an ad hoc bass? So
what I suggest 1s that if we can make
ihe eighth or the mnth schedule
flexible in such a way that we can
take care of some of the good points
suggested, that will be a good thing
and there are various areas of the
country which are absolutely back-
warg and there is not even & chimney
there and some of those have been
left out. Those are economically
backward although some of them
seem 1o be politically forward. Hav-
ing ssid this, may I say, that the

Ninth Schedule is the most relevant
part. Industries

and the operative

are listed. Why gholﬂd a backwarad
area ne.dln\'l—ltlrmuw? What
"etmwtblalﬁhmnﬁnltolhe
Jocal common messes? Hotel indus-

try could prosper in an area where
there can be tourists, conspicuous

AUGUST 1, 1974 Direct
Antts Ba ¥

expert in lagislation. But I hope
that‘l;mnndudwlbo
Mmeh "!l.mdmto

There arg certain big houses which
wangled to get all sorts of conces-
sions from local State Governments.
Take the gase of a paper mill in my
own State which got the thing at
Rs, 15 whereag it cost in the market
m.lzﬂ._hdﬂmdommot
computation of concessions angd the
total in this regard for the last gver
fifteen or mixiea, years I am sure it
would amount to an astronomical
figure. Raw material incentives are
given: other incentivey are given,
there is concession of the electricity
charges. We must always take the
industrial realities of the particulsr
area into considerativn and then eome
to the conclusion. That is my res-
pectful submission. Kindly make the
two schedules fiexible. Thank you

SHRI D. K. PANDA (Bhanjanagar)-
I rise to oppose the very principle of
nitial depreciation, contemplateq in
this Bill

It seems to me, Government is the
:iuut solicitor af big monopoly
ouses,

They are not at all bothered about
the small-scale and medivm-scale
industries.

T want to draw the attestion of the
House to the advice given before the
Select Committee by the Cabinet
Secretary. He said- ‘All this led to
over-capitalisation; ay imdustry grew
more and more, the loss of revenue
became sizeable. What iz the con-
tribution of these monopoly houwes®
For seventeep Years you have been
giving development rebate and wo
sooner you decided to
come forward with this plece of legis-
lation just to keep them in the name
of some more coficessitms, in the

name of initia] deprstiatiog, With
e o e o o
_ Sutvey g :
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secms, that there was little, it any,
gtowth i indisstrial production in
1973.

So, thiy is the development and the
resuit of all these seventeen years of
development rebate that was allow-
ed. Therefore, I woulq say ipn this
connection what Shri Palkhivala in
his evidence saild. I quote:

“Your fiscal incentive is no more
than & flea~bite to him.”

What sre you going to give as incen-
tive in the shape of initial deprecia-
tion? He says that it is no more than
a flea-bite for the monopoly houses
in India. That is his version and evi-
dence before the Select Committee.

The point is whether all these funds
have been utilised or not for the in-
dustrial growth to increase the pro-
ductiop or they are being misutilised,
1 say that sugar magnates have got
lundred times the development re-
bate and depreciation charges at 10
pc: cent. They never ploughed back
the depreciation for modernising the
industry at all. In the matter of pro-
duction—it is a continuous process—
these monopoly houses have been ex-
ploiting the country and our people.
Therefore, 1 have given my asmend-
ment to clause 3 that more and more
help should be given to the small-
scale industries but not to these mo-
nopoly houses. Now, I want 1o draw
tne attention of the hon, Minister to
another paint. It has been staleg on
page 57 of the evidence;

“The industry is bound te say
that they have to do some national
service; they must get certain in-
centives. But the questio, is whe-
ther incentives by way of subsidy

(Amdt.) Bil
Thig is the statement by the Finance

ter’s appeal was that
houses should go angd
many incentives in the shape of con-
cessions that have been allowed to the
monopoly houses are, according to the
following sloka which I am quoting
nothing at alli—

sy Wy aft e,
wiforeq qwet WO W W )
UF OF TR TACTA qH
aqrfa wrr: axf Twgs: o

A crow wearing ornaments made
out of gold and silver doeg mot be-
come a raj hans. Similarly, 1 say
these monopoly houses can never be
changed. You cannot change their
hearts. The more you give the more

plant and machinery.
the income should be
ing up the infrastructure in the back-
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benefit and they can make some con-
tribution in developing the smallscale
industries in backward areas. Now,
#g far as the backward areas are con-
cerned, agaip I will say no justice has
been done in their case., I have given
ipe amendment relating to Genjam
-district. It comes in my constituency.
As far as this district is concerned
1 can say one third of the people in
this area are scheduleq castes and
.scheduled tribes. Therefore. such
principle has also to apply to other
Gistricts which are reviewed and they
should be included along with this
district.

Now, I will say a word about selec-
tion of industries. Here I have given
ap amendment that those industries
which are controlled by monopolists
should not be allowed and where
uey are controlling the consumer
goods industries they should not be
allowed incentives to alloy further
-exploitation by the monopoly houses.

As far as the fourth principle is
-concerned it has been overlookeq or
is deliberately not being considered.
Therefore, even on their own princi-
ple we find that in spite of all these
things it will not increase produc-
‘tion or overcome shortage of wvege-
‘tuble oils, tyres ang tubes. All these
shortages and troubles are bound to
te there. Monopoly houses wil] uti-
lise these to multiply the difficulties
of the consumers.

Pinally, a word about the wealth
tax. The wealth tax of the two Biria
Houses iz on the decline, The income.
tax is on the decline but the profit
index has risen; the overall produc-
tivity of the workers has risep by 98
percm;ﬁhawue-cuettnwmsot
-output has declined. The tax mrrears
snd penalty arrears of these houses
come to Rs, 830 whereas of all the
monopoly houses it would come to
Rs. 2,000 crores. ‘This money can be
collecteg from them whereas you are
‘rushing more money to these mono-
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poly houses. Therefore, I oppose this
Bill and press for my amendments,
Government should show impartim~
lity in the name of welfare, in the
name of equality and in the name of
socialism. They should treat the
medium, small and big houses or
monopoly houses in the same manner
instead of trying to give concessions
to the monopoly houses. Since in this
legislation they are seeking to give
concessions to the big houses, I would
say that this is a ridiculous piece of
legislation which makes a mockery
of socialism,

16 hrs,

SHRI M. RAM GOPAL REDDY
(Nizamabad): At the outset, I would
like to congratulate Shri K, R. Ganesh
on having brought forward this Bill
seeking to amend the Direct Taxes
laws. He has realy done full justice
to the subject and to everybody else
concerned.

MR, DEPUTY-SPEAKER: He has
done or the Select Comrmittee has
done?

SHR] M. RAM GOPAL REDDY: 1
also congratulate Mr. Salve who is an
expert on taxation laws.

The Government of Indig and the
Planning Commission have selected
the backward places in the coumtry,
as Andhra Pradesh is concerned, the
selection made is quite appropriate
and all the backwarg areas have been
included in the list of backward
areas. Though the Government of
India have been making very serious
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At svery stage, the Centra] Govern-
ment and the licensing committee are
putting hurdles. Though the Btate
Government has supplied all the parti-
culars, it is still being held up....

MR. DEPUTY-SPEAKER: This Bill
does not concern itself with licensing.

SHRI M. RAM GOPAL REDDY:
I just mentioned it in passing. In the
backward aress, it is said that the
monopoly houses shoulq have full
freedom to establish industries or fac-
tories. I do not understand the logic
behind this argument that they should
be excluded. The poor people or the
ordinary industrialists cannot go and
establisy, factories i backward re-
gions, If the monopoly houseg also
are not allowed to go there, who is
going to develop industries in those
areas?

Our whole economy is dependent
on agriculture and 75 per cent of our
people are working in the agricultu-
ral field. It has reached a saturation
point now. The only salvation that
is in store for this country is to in-
dustrialise. That is why we should
give all concessions to whosnever
wants to establish factorieg in back-
ward areas.

So far gg the initial depreciation 1s
concerned, what is proposed in the
amending Bill is only 20 per cent. 1
would suggest that it should be en-
hanced to 25 per cent, and 125 per
cent should be allowed for deprecia-
tion. If thig much amount iz not
allowed, the result will be that the
factories will not replace the old parts
or modernise their plants. If they are
not modernised, all these factories
will be sick ones in due course. That
18 why I strongly recommend to Gov-
ernment that the suggestion made by
Shri D. D. Desai in his note of dissent
should be accepted.

MR. DEPUTY-SPEAKER: Now,
Shri R. R. Sharma. The hon. Member
is absent. Shri E. R. Krishnan,

{Amdt.) Biil
SHRI R V. BADE (Khargone): In-
stead of Shri R. R. Sharma, we have
given the name of Shri G, P. Yadav.

He is present here and he may be
called.

MR. DEPUTY-SPEAKER.
called Mr. Kl’!’hﬂan now.

*SHRI E, R. KRISHNAN (Salem):
Mr, Deputy-Speaker, Sir, on behalf of
my party, the Dravida Munnetra Kaz--
hagam, I rise to say a few words on
The Direct Taxes Amendment Bill.
The direct taxes are potent and gharp
instruments in the hands of the Gov-
ernment for establishing economic
equality and egalitarian society in the
country. But the Central Govern-

ment are not prepared to use these
instrumentg effectively.

1 have

The Law Commission in its 12th
Report submitted to the Government
in the year 1958 had pointed out that
the history of Incometax law was
characterised by ill-conceived amend-
ments formulated by the Government
in a frenzy of hurry. Since then 800
amendments had been brought for-
ward by the Government to the Taxa-
tion law creating more complexity and
ambiguity. Thig amending Bill ig no
exception to this category and it will
confound the already existing confu-
sion in the taxation law. The Govern--
ment are bound to bring forward in
the very near future further amend-
ments to the taxation law to plug the
loopholes created by this amending
Bill.

1 wonder how the Finance Ministry
can brush aside the suggestion of the
Agriculture Ministry in regard to the
incluslon of Pesticides industry in the
9th Schedule. Sir, none in this
can refute the need for increasing the
food production in the country at this
critical juncture. I would lke to
know from the hon. Minister why the
Pesticides industry has not been in-
cludeq in the Ninth Schedule and
why the Finance Ministry has not
accepted the suggestion of the Agri-
culture Ministry in this regard.

*The original speech was deiivered

In Tamil.
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Sir, this Bill proves beyond doubt
that this Government will not stop
extending financial facilities a ins
centives to the monopoly industrialista
In the country. What is taken away
by the right hand ig given back by
the left hand. In lieu of development
rebate, a provision has been made in
this Bill for extending the incentive
of initial depreciation allowance. The
Central Government are, I have no
hesitation in saying this, more interest-
ed in obtaining ill-gotten money from
these industrialists for financing the
elections than in the industrial deve-
lopment of the country. In this coun-
try, everything is subservient to the
interests of the ruling party.

Sir, in this Bil] industrially back-
ward districts have been incorporated
for the purpose of extending vcertain
concessions and incentiveg to the in-
dustrialists. 1 regret to say that the
list of backward districts as finalised
by the Central Planning Commission
has been accepted by the Government
of India for incorporation in the Bill.
1 hope that the hon. Mimster 18
aware of the existeuce of State Plan-
ning Boards. I do not know whethe-
the hon Minister will gecept the sug-
gestions of the State Planning Boards
also ip thig respect I would like to
appeal to him that he must show the
same consideration and weightage to
the suggestiong of the State Planning
Boards as had been shown to the re-
commendations of the Central Plan-
ning Commussion

Sir, 1 would also like to paint out
that Clause 13 of this Bill will further
pave the way for manipulation of ac-
counts and evasion of tax. I am sorry
that the Select Committee also has not
given adequate consideration to this
Clause 13 as formuylated By the Gov-
ernment. I request the hon. Minister
that this Clause 13 should be re-exa-
mined by him in greater depth.

AUGUST 1, ¥4
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Durtn; the last inter-semsion period
four Ordinances were promuigated
by the President. At the stage of imi~
plementing theve Ordinances, thers
will be need for bringing forward
suitable amendments to the taxation
law. Besides that, i reply to a ques-
tion in the Rajya Sabha the Govern.
ment have given the information that
the 20 monopoly houses have asssts
approximately valued more than
Rs. 8000 crores, including the loans
given the public sector financisl insti-
tutiong to the extent of about Rs. 2000
crores. In order to collect the tax
arrears of about Rs. B33 crores, &as
had beey pointed out by the hon
Member, Shri Panda, from thege in-
dustrialists, the Wealth Tax Act and
Gift Tax Act are to be amended suit-
ably and implemented with greater
vigour, if the ruling party is keen to
erase the impression, in the publc
mind that it is only the handmaid of
these monopoly industrialists,

With thege words, 1 oppose the Bill
and conclude my speech.

ot oy fiowire T (Ravege)
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SHRI PILOO MODY (Godhra): Mr.
Deputy-Speaker, Sir, 1 rise to make &
few observations on this Bill because
i find more and more the Bills that
are coming out of the Government
somehow seem ty be unbalanced, the
most polite word 1 can use for them.
First of all, I do not understand why
there is the Ninth Schedule at all.
Assuming that these are areas in which
the Government would like faster
development than in other areas, I
van understand their giving certain ad-
vantages to certain industries. But
this hag been sought to be linked up
1n some way with backward districts.
and this 1~ something that I do not
understand Because, if you have a
look gt the list of backward districts,
as Shri Nayak hag pointed out, you
find several districts over here that
onc begins to wonder that if these
districts are backward, how would
vou define a progressive or forward
district Take, for instance, UP,
where 35 out of 54 gistricts are des-
cribed as backward, including Azam-
garh from which the Congress General
Secretary comes, or Rae Bareli from
which the Prime Minister comes or &
very eminent Member of Parliament,
Shr: Yashpal Kapur comes, Unao from
where our very distinguished Home
Minister, Mr. Uma Shankar Dikshit
comes, if these disiricis after so many
vears of public work are still consider-
rd backward, one beging to feel . . .

SHRI JANESRWAR MISRA (Alla-
habad): They should redign,

1321 L.8.—18
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suggestion. After having represented
those districts for so long and having
occupied the position af power, if the
districts continue i be backward, as
my hon. friend, Mr. Mista suggested,
they should either resign or give up
their constituencies and perhaps go to
other constituencies. Therefore, 1 feel,
in the framing of this list, there is a
tiemendous amount of political man-
oeuvring that goes on all the time.

1 belhieve that my hon. friend, Mr,
Chandrajit Yadav had even convened
a Development Conference in Azam-
garh where half a dozen Minusterg of
the Government of India, the Plan-
ing Commission people and wnat not
had descended in Azamgarh to dis-
cuss development strategy. I do not
think any results could have come out
of that Conference because | find that
district 1s still considered backward.
Of course, 1 may have other upimion
about these districts. Having elected
the persons like them those districts
must really be backward. It all de-
pends ‘rom which point of view you
look at it.

1 have several guggestiong t0 make.
For the first time, I heard Mr. Panda
talking remarkable things. You leave
out the first part of his speech and
the lust part of his speech which was,
of course, made for Mr. Banerjee's
benefit. But the middle part of his
speech suggested that instead of giv-
ing all this money to various indus-
tries for doing something in the back-
ward areas, if that amount of money is
spent on the development of infra-
structure ip those districts, that will
gravitate in those districs.

Sir, my gistrict is also included in
this list. But you may pot draw the
same conclusion because I cannot
order a Development Conference there
and, if that district iz not developed,
it ig only one-man’s effort whereas,
on the othe there iy the whole
Minjstry and the Government to help
it,
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MR. DEPUTY.SPEAKER: It is
backward and that is why it has elect-
ed you.

SHRI PILOO MODY:; I thought you
would say that. I do not know whe-
ther your district is also included in
this list.

MR. DEPUTY-SPEAKER: It is yery
much there,

SHRI PILOO MODY: So, the point
tnat I am making 1s that so fa; the
backward districts have gnly certain
advantages but this Bill sems to give
them certain more advintages. The
fact of the matter 1y that as a 1esull
ot the benefits given to them, these
districts do not improve For s0 many
years. these benefits have been gvail-
able but the benefits are not commen-
surate with the effort that is required
to put industries in the.c d.-lLicts
This 1s very vital. There i1s no intra-
structure available and that is why
these districts still remain backward.

You say, let us make 1t 5 forward-
looking district by putting some high-
powered industries into it. Without
any nfra-structure, it just does not
work. To say that once a big industry
goes into a backward area, the infra-
structure will automatically gevelop
is doing everything the other way
round. Of course, knowing this Gov-
ernment, that is not unusual. [ would,
therefore, whole-heartedly support
Mr Panda's contentiop that you spend
the money on developing infra-
structure in backward areas. The
money that has been given by way of
rebate should be spent by way of ex-
penditure op developing infra-struc-
ture in those districts.

The other point that I would like to
make is that the Ninth Schedule seems
to be an arbitrary one, something
taken out of a hat or tossed around a
coin or, alternatively, I can that
the Ninth Schedule hag ‘been%mnd
by the iron and steel lobby operating
very strongly, the non-ferrous metals
lobby operating very strongly, the
ferro-alloys and special steel lobby

AUGUST 1, 1974

Direct Taxes
(Amdt.) Bill 57

operating very strongly, the steel cast-
ings and ‘orgings lobby operating
very strongly, because there seems to
be no rationale for having put these
industries on this list. I have a very
deserving case, the case of the glass
industry. The glass industry 1s not
only a very vital industry but it is an
industry which spans the entire geape
of industrial development, fron. cot-
tage industry to very highly sophi.ti-
caied glass industry. (lass s g gub-
stance which goes all over, into every
corner of the country. Ilere 1 an
industry which, even today, has a
prorgamme of something like Rs. 45
crores with further expaision n the
Futl Plan s total blook 1s Ks 30
crores It has, I think, 25 (o 30 large
units, something like 70 to 75 medum
units, about 150 to 200 small units and
about 200 cottage units. You gn to
Ferozabad. not far from Delln. and
you will find that the ceoncar ol the
whole area is based on glass. You
have here an industry which cu-exists
in the large scale sector and the small
scale sector. If such an industry is
not to be encowared or fiven this
sort of special treatment . .

AN HON. MEMBER: Lesther also

SHRI PILOO MODY: 1 am sure
there are many guch industric: which
require thig sort of special treaiment—
and leather for the reason which my
hon. friend, Mr. Naik, gave but ulso
for the reason that leather iz an in-
dustry which, 1f properlv detvclobed n
this country, presents a magnificent
opportunity for export expansion. We
have been constantly gearching for
foreign e¢xchange, and here !s an in-
dustry which cap provide that. Cera-
mics industry is another case. About
the glass industry, I wonder i the
Minister hiad any time to read the
memorandum that has been submatted
to him and the letter that I have
written to him some time ago. He
has not even seen the
that I have tabled. Thig Government
has become so Insensitive to any sort
of suggestions, so immune to any sort
of fresh thinking entering into its
head, that thay do not even read the
amendments that members take the
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irouble of tabling. Therefore, irres-
pective of the technical difficuities that
they may have of intruoducing une more
name on to the lisi-opening up the
Pandora’s Box and having geveral
more coming—on the veiy fact that
this list is not rational 1 defy the Min-
ister to rationslise 1t if he thinks that
it is rational angd if it is not, then I
strongly recommend that the glass
industry at least should bg included in
the Ninth Schedule,

SHRI VASANT SATHE (Axvial)-
Mr. Deputy-Speaker Sir, cven 45 a
member of the Select Comnuttee. I
did my best to persuade . .

SHRI MADIIU LIMAYE (Bauka)
Have you given o munute of chigsent?

SHRI VASANT SATHE: No.

SHRI MADHU LIMAYE: Then jou
uw not speak That i the rule

SHRI VASANT SATHE. No

MR. DEPUTY-SPEAKER: There 18
ne rule on this. But 1t might be a
zood convention.

SHRI VASANT SATHE: I suly want
10 persuade the Government, il 1 can,
wven at this stage, to accept that, mn
:he Eighth Schedule where they have
described the backward areus, the
rationale ig not really in keepmg with
1he objective of the Bill because this
Bill 1s giving tux concessions for
ndustrial growth; this is not 3 mea-
sure where the Planning Commissiun
J¢ thinking of giving some benefit in
the form of some Plan projects 10
backward areas where even inira-
structure facility is not available and
therefore infrastructure development
has to be brought about if any deve-
lopment of that absolutely backward
urea like Bastar, for example, 1n
Madhya Pradesh or Melghat in Maha-
rashtra or Bhil in Maharashtra or any
such arem, ig to be brought nbo_ut.
Here, we are thinking of developing
areas where infra-structure facilities
are available; yet, industrial growth is
not taking place. Industrial growth

(Amdt.) Bill

is not taking place, industrial develop=-
ment is not taking place because there
is 4 tendency in the industries to con-
cenirate in the already industrially
developed areas like Bombay, Calcutia,
Delln Madras or other big izwns or
in their surroundings. You krow that
as lar as Bombay is conccrned, they
are thinking of developing a twin city
in Bombay itself—Bombay and Bom-
bay's backyard. Nobody reaily wants
tu go oui,

Therefore, if you want to rzally
give an incentive in the form of 20
per cent, industries, as Shri  Piico
Mody said, would naturally g¢ only
to those areas where there 1» some
elementary  infra-structure {acility
avarlable, such gs roads, communica-
tions, electricitly, water etc... (In-
terruptions). Ratnagiri has got that
infra-structure facility. Probably you
need a railway. After you get it, you
will have thut infra-structure facility.

I find in this Bill they have adopted
the definition of ‘Backward areas’ as
was uiven by the committee appoint-
ed by the Planning Commission blind-
ly¥. That committee had given rgcom-
mendations on the criteria of (ntal
backwardness. But, industrial back-
wardness 1s 4 different thing. I had
pleaded with the Government und
even now [ would plead with the Gov-
ernment to reconsider this. To give
a concrete instance, in Maharashirs
itself, in the area 1 come {rom, one
cannot understand why Yeotmal dis-
trict is included and not Akcla or
Amaravati, the adjoining districts hav-
ing identical circumstances. 1 do not
know. Was political pressure respon-
sible? This is the only inference that
people can make. Therefore, I would
even at this stage request that you
must include those districts where
basic infra-structure faciliticg are
available,

The second point 1 want to support
is about the inclusion of certaln in-

scal poﬁmﬂalmdpoﬁuﬂ-lolmwﬁ
!n\:adnm'danu. You wili find in
the Schedule most of the industries
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gwven there do not really have the
potential No big mndustry will go in
the so-called backward greas There-
fore, industrieg like glass, ccramacs,
leather and such other industries
should be included in the list Even
at thig stage it 1s not too latg to in-
clude these industiries

oft wy et (ameT) I
REIET FATT ARAT AT AFTCEY AT
7 awErd wife wdf e ATy
TaTdT 97 fa=re 7% ¥ faw dnv ¥
GaT e T e g L - At A &
odt wETarn g, ey e A
A I W TU W TRAIE AR EMT

=TT |

wT & 9gH N faae widr w1 auré
g fr 31 ©12 wo & ard & gy
T FeE A i R 1 wfe oy I ey
Afrfre wid & v 7 oty AT
7T ¥ wgmEeM zfefm sy
THAT R WA TR T
T IWT BT WL WA A ET &
o Fm FEr W F X AW
gEe wre g 3Pt o Sfew
g7 fagas TMA a7 ¥ AT A7 ArAT
a7 w9 wrfan @ Aot & ) qW fAo &
it g A agm e mwAwT A 5
T AF qBT A7 AT |

uF AT I 1 qIaT ¢ 77 & ofey
Yozq wagw &, wai vea | K T
Frogswsromr e s Pav
Fw7 wrfz wrfeards g & o f.3
Tarfaez fwo oy ¥ mfeR wmr
ov frrT W A R AW et P ofr
ot arfearrdy cords ¥, qenq |17 Aaw
o T g ford fo o
w W e A aEr w8,
Y forr Pt % Ivoft g ofew 2
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I gAY 1 frorger oy fear war § 7
TEHT FTCT W7 § CAAT e el
wgrET WX ArTE AR § ST
wfgy (¥zTwA) @RT ARG W
W1 wrfE ATeY sATT § @g e fear w
& 1 T AT AT TOTAT I ATET ST
¥ §

W owET A AR qwaATw 9T W
W7 fear a7 W17 JTAT g i Sremar
faar warmg AT Ay frer gu @,
FaFT OF feen 7€ wwaf WY &1 g
sy yamfmz faqraar t Al 4w
FMA F7 A4 77 78 fAswerr fa wigr xe-
TETEL R R A Al A e
FGNT 1T AT GIIF T 6T TGIT gY
TG RYF FHOA IT 1A e | A
o e ggAed am 1w R ¥
gy fem Afra e & woaw A,
SHATEAIT «41 2 a RFITNT 7 T
& o1 A AffFa g 47 o A rAr-
FHUIET LRAGTT, 1 RITT ) FAT
7 717 (77T fa" T AUZIBFIH qOAT
IITHAE EH QT GAT IFE AR THAT
TV T TATHT ASHT T4T UF 7 |1 G
o't At Afser 1y e a1 a1y ST iy
fear s AT | g ¢ AT AT A

Fr ¥ fo T ® gz e A
fa——

“or any areas covered by any amend-
ment of the notification mn future™

QAT § 47 7 w76 T WX W Ay
WETE AT & Agr fdow
™ ¥ 337 qeAt Ay faare w1 )

F=h wiy 47 k@ fr
wefaw ofer ft #few o wfrg |
at Tt e quofedt wow
gt pguaswifv v
fadr w1y v o o ey
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fr T Y ToTAT IF F OFEA-AF T
I IT FT N IH A [AT FLAT ALY
o wrarae faw s ooy frest gum
TATHT & I HYFA FAT T F1E BT

FH )

qd T foeit Y foree wed F A
nar o g w1 A fauw wome
Tgl fFar & ) mwe 98§ A=AgT
far & amg @ difvg 1 TR
faer #1 freg g 3omd § ser )
e w5 o & fa= fear & fr g aws-
ML F FT &1 IAFT FT TFAT & AT
F AT Iy 78y ¥ a9 § S v faw
FET ST wEw g ¢ oar e

el &1 W faa g A § et
Fr gt #7 | WRfwsw 3w 7 faear

q@aT § HIT TARAGL F GAT FATH
¥ g Aifwaw A Tt & ¥

AT F AT 3T F AP T 9
AT ar T I3 AT 15T

Tgger ¥ wE Fer § ar QW Y wg A
fret FROF A F T AR I A
T faar, T #v § a8 A gwaA
¥ 7@ AT ) FF A A G SR
F UM R A FERE | AT R
qa=UgL H TWH X wwfase v
g R qerewge & w9 ¥ sqE T
AT BIET FANT AT § A7 T
Y| AfeT T F ATEew wegA
FLwag a5 2

zat axg & faw a#4e fasi 4
o ¥ fage 3 & 9@ ¥ whgsaz oo
78 Mggfen, gm 9@ wA awr
zaTh & | ¥q U ¥ ST AT SAIT
oF  ar SrgfesT FT 8 ) dgfent
F AT 7 A Fhmd qA4 F ) o
agF GEIT B TAC AT T §
AT S g wfT § 99 g A
Faa & | wiAg wmT % fg@ ¥ 5
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1% o7 3w F Gy F I KT A wqE

F A gEd ?ra‘faara’ra;rm%l

F T a3 Ay wEd T

ATT AR § ﬁs‘ =rrrar-:lrr AT FTBAT
7 HEY FT F7T @y ar 797 & fAn

aravaF gy smar & fr awerfs & fag,

a1 & fao a1 w77 IAvN F foag wr

graet =amen B qaet & 3w FT

a7 FIAT F AT FT IIGIT F PrAT SO0 )

..... (swaww). ..

F Aga wgeAqd 419 # W E AR
TH § qrAT I aga FH Q)

" gg w7 W@ v & wig A
AgqA & MT AAT AT WY T J7 5
drafisrag YT E fF oA oY gew
STHE A W@ g 917 & fAg IF Ay
Wg 49X sgfrsaw s faew o
ST WY WA WY T g
FLY , 397 ST wULE ;4 7 IT A
aa frFa aFarg | AN AG T qH
&t qEfrfadt & 6@ T gwe
AT AT AT AGT AT EFT ) AT
A a8 Arnfs faew & o
gfer & & feard 3 =g afe
gIarar FAL YT &7 AT ITT qHEAT
F 1

4T a3g gaR 73 ¥ 1A% § =5
R FIE AT IANTE 1 A7 397
afgg tF Famm § o St Fraq 18 #7
T 3IaT 8, (8 agf & IUer 3erwa
AT & 99q IZT AR TN TTAVTET
&, St 78 e Y av FaT @ Fo
= fqea 753 § | FE IB FET A2
e ST & A oA ) g
TTH Tagmas Sew o1 O ag ot wrea
=13 F4 g g9 fiafer A S pifedioT.
HAE T 3, IWA AZ A13-ATEEL
frae wiwar § fag &1 Wagesy o
TETHIE  E1 awaT § | 48 o St
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(4 =g fora)
fer & saf F09 AT 9T 77 7T 9
graT 2 1 a1 7T gHS FA ArAreT e
TIET  FT FqTAEFAT F |

379

wfeaT dgg ¥ 9w ag Fzav 2 7
freg geat & At ¥ qAfa=r fFa
AT | FEE FIE &F gEr 91fEe | 37
famr &6 F1 HIT AFAT 7T TET F |
FIE O W17 AL AR gAT =TT
THH T1E TFT FI J1F A7 ATFRC P
&Y vagwr #4 far o fom w1 drar
@ & "5z 77 afvrm g | W
dtw T A afReR 99 B TE
oY & zaEr T TEW  AWrEW  FOAr
STizT ) 3 IAET W AT W3O
¥ g1 17 7Ifa7 AR 0zq TIIT A¥
& wasr Fafaa T

SHRI PILOO MODY: Give incentive
to =g¢ro-industries.

it vy fomd - Az ATET F AT

FroTy A A AEFT ) TFTH AT
dvaz ofsard § oA T49F nfmrs ®
a3 | & 2g ¥y wngar g 7 4T waw
frr #1 qorar qfer wET AT T
Fr 2955 #1 7547 £ 1 0% TEEI
# g wgar 7 o oY 330 7T AT HAT
fei =1 91 397 Sas g1-fedfram 727
fewsr zom A g % f7onw
fasta gYsmT T 34T oF 1 T g
iz 78 ) o A T WA
¥ awr m9- fedraw fresr gom 74
g=fr Jo1 =i 2 fF fom w5 A
ST 27 ®4 G5EieE A ATAE T
5 A7z #1 Ifgm wifqo A1 TEr
=FNG 2q ¢ WS 3hE A7 ¥ A™

wFTE

o)

\ 1

S=RI P G. MAVALANKAR
(Ah-medabad); Mr. Deputy-Speaker,
€i: T pise to participate in thig debate
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because 1 do feel this Bill, though
laudable in some of itg objectives, and
evepn after improvements by the Select
Committee, remains g Bill with a
number of loose ends and a number
of points which cannot be accepted in
termg of logic or in terms of prag-
matism. The aims look laudable but
the result seem doubtful. I do wish
to join with my esteemed friends in
congratulating the Select Committee
for making some significant ehanges
and improvements.

But, Sir, the whole quesuun is; What
is 1ng objective before us. ‘L'he objec-
ulve before ug 18 rapid industriausa-
ilon, particularly, some signiticant
strides, in backward areas because,
the country as a whole ‘must grew as
indusirieg develop. Certain industries
develop in some areas while certain
areag remain undeveloped for g jong
time. I am pot looking at the problems
of industrialisation, and the connec-
ted problems of fiscal incentives from
any ideological gngles. My friend,
Shri Somnath Chatterjee will pardon
me saying that this is not a problem
which can be lookeq at solely from a
poiitical angle or ideology. After all if
we want to develop this country or
develop our industries surely we must
give them some incentives. But I
agree with him that tax incentives
cannot be the only criteria though tax
incentive should be there. Further, I
agree with him that apart from profit-
ability there should be some other
incentives because ‘merely allowing
these tax incentives will not mgke the
trade gg to backward areas.

Sir. I want to look at this problem
from an objective angle. If you give
tax relief. what is the rationale behind
it? The rationale should be both
acceptable and just. I am sorry to
fing that it is not acceptable to the
industry, Mr. Palkhiwala in his evi-
dence has stated ‘throw it away’. He
has suggested “adjusted depreciation”.
insteag of initial depreciation. My
point i3. if vou want to give tax relief
an incentives +o the industrialists—big
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or small—then do it but do it squarely
and fully. I feel that initially 1t was
wrong to let development rebate go
attogether. This initiai depreciaiion
oi 20 per cent ig immaterial. You are
not in any material way giwving any-
thing. All you are telling the indus-
tries is you wil] not be taxed now Lut
a l.ie iater—say after five or seven
years. That is no relief. Insteud,
instead of “initial depreciation”, it
only becomes “initial deception”.
Secondly, not only in developing
countries but also in the develoPed
countries development rebate in some
form or the other is given. For
example, in U.K. it is called invest-
ment allowance. My point is Govern -
ment should come forward with an
honest deal for the industrialists and
tackle the problem boldly and realis-
tically. Do they or do they not want
tax relief ag a measure to make indus-
trialists—both small and big—go into
the backward areas? They should say
so clearly.

Beifore I come to backward areas, 1
wonder, if it would not have been
possible for the Government to give
subsidies for the areas which are
neither fully developed nor completely
undeveloped within the Indian context
I was wonde=ring whether in the small
towns these industrialists should nct
be encouraged to set-up their indus-
tries. My feeling is, some of the
smaller areas ought to have been look-
ed into.

Now, Sir, in determining the back-
wardness, what is the criterion that is
adopted? Is there a guarantee that
this criterion is based only on techni-
cal and economic data and not on
political considerations? On the last
occasion when I had raised this objec-
tion on the floor of the House, I had
suggested in so many words that a
number of districts had been included
as backward areas because they were
represented by big people or Minis-
ters. That is a political consideration.
The political consideration is that be-
cause the person happens to be in
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office as a Minister, he wants greater
progycss, in a shorter tme gnd at a
taster rate in his own constituency.
1 suomit that that is not a correct
thing to do when we are discussing

in terms of backwardness.

Finally, many hon. Members have
already made out a case that other
indust.ies snould glso be included in
the Ninth Schedule. I would only
like to invite your attention to.pags
65 of the evidence tendered before the
Select Committee wherein the Finance
Secretary, Mr. M. R. Yardi had listed
some of the basic requirements for
inclusion of industrieg in the Ninth
Schedule, where, for example, he has
said:

capital intensiveness of the
industry, high priority of the pra-
duct from the angle of exports,
essential needs for intermediate and
investment goods, essential needs of
mass consumption.”,

1 should have thought that the glase
industry and a few other such indus-
tries do qualify under all these feur
requirements. So, I do not know why
there is this arbitrary way of includ-
ing some and excluding others.

Therefore, I fee] that glthough this
Bill is laudable, it may not achieve
its purpose, because Government have
not gone ahead boldly gnd realistically
in regard to this matter.

SHRI B. V. NAIK: How does the
aircraft industry come in this cate-

gory?

st of famm Wy () Sarers
ST, & 712 a9 9@ =¥ ¥ 15 A
Ta & fafwz &1 @ w7 g
o & gy Fav g 5 v fafaz @9
TET

TREN & IR A F 0w Brir
T FFAT TrEAT F——AT 2T P ATl
¥ A U-IAfraa A 2, A §
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i vdifaw =f 8, e faferwr
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X ¥ g wor wiiswd Y wg
T gy &1 et g ¥ ey st
fireft daré ofcar ¥ avgw-Ay fraear
&, A & aga wqvar Feqrfray agi 9%
& @ g o et Gl gox
W9 A, IW ATg O eafr 3 5
TEwW AL E |

& frdT w71 Wgar g-park agr

AAA-TAUETH ¥ @217 §, I qonies
gfez frrdm—fafeor am & e oft
WF OR 51 Freany T, qy g-afey
&fad ar 7 fa@ aradr g e e oo
W7 HITHT qMqT | gw faq &
frae wean & fo ) g 97 gifey
aft ¥ wfgy

MR. DEPUTY-SPEAKER: We arc
not discussing industrial policy. W=

are not discussing the setting uv of
industti:s generally,

& wifeqr @tec: §5ae ofn
fresivgT g adi Awgear . ..
17.00 hrs.

MR, DEPUTY-SPEAKER: This s
nol the scope of the Bill namely how
to develop the industrially backwurd
areas. The scope of the Bill is diffe-
rent. It is limited to what kind of
tax concessions can be given, to wnich
industries, in which areas, in order
to develop the particular place. But
if hon. Members want to increase tnhe
whole thing to discuss the entire gamu®
o! industrial policy, then it iz some-
thing else. You can always expand
the scope, if you like. There can bYe
no end tg that. If you want to discus
the industrial policy of the whole
country, you should take one full day.
We are discussing this particular Bill
Please conclude.

o offewr Yt : 7 aft wya
wrear g1 fr dswé ofar feg S
77 § W7 wvay vfarw &9
TR



385 Direct Taxes (Amdt.)
Bill

SHRI S. M. BANERJEE (Kanpur):

Tuey want to convert the whole coun-
try into a backward area.

wiR. DEPUTY-SPEAKER: They do
not have to do anything for that.

SHRI S, M. BANERJEE: Take Shri
Fiioo Mody’s area. That area has not
developed. Only he has developed.

GHRI P. VENKATASUBBAIAH
(I.andyal); This iz one of the muny
2itempts made by Government ic
rcuove regional imbalances, by certain
tax incentives for people to start
industrieg in the backward areas.

1 have gone through this Bill. Of
course, there are some incentives
given, My fear is that instead of giving
incentives or encouragement to the
local people to start jndustries, per-
haps you might attract big industria-
lists to take advantage of the tax con-
cessions given by the Government and
start industries ignoring local talent
or local entrepreneurs.

About the list of backward areas
alsc and the quantum that qualifies
zor small scale industry, I feel there
aye certain revisions to pe made. Some
or our friends are talking about the
Iisi of backward areas. If g district
1s taken as a unit, some other districts
where there are really backward
pockets suffer. For instance, in
Ardhra Pradesh, districts have been
taken and they are really backward.
Dut there are some other pockets even
in  so-called affluent districtg like
Guntur, East Godavari, West Godavari
and other places where they qualify
thcmselves as backward areas. So 1
vrould only suggest that the samiii cr
tlock can be taken as a unit, That
would be the criterion that should
apply. Under that, there is scope for
-~ally deserving backward areas com-
ing in for help by Government.

Another important factor ig that
whetever concessions you give, veu
will not be able to attract local entre-
preneurs or ercourage them if you
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cannot build up the necessary infra-
siructure in that area,

MR. DEPUTY-SPEAKER: That
pomt has ‘been made by many
speakers,

£HRI P, VENKATASUBBAIAH: I
would only emphasise it. Growth
cenires should be identified and infra-
stitcture facilities have to be provid-
:d.

Anirdiy, as regaras the industries
Lial are 1o be started, Shri Modi made
& scluelK witn regard 1o the exglo:-
‘nion of avallable resources. He said
.nestone is available in ap area, so
why snould Government give no
iicentiveg to stalt g cement factory in
teul area? Thau is g failacious argu-
twnl. The incentive could be very
el utilised in the shape of the tax
cuncessiong are given ip that area to
exploit the raw material resources for
cement manufacture. For instance,
in my area, there is 50 per cent of the
available limestone deposits in  the
couniry, Not even one cement faciory
has come because there is no infra-
sirvcture and no incentiveg had been
g-ven. If at all a licence is given, it
will be taken away by some indus-
trialist of Bombay or Calcutta aad he
will start industry and exploit the tax
concessions given by the Government.
T.sough it is not within the scope of
ihis Bill, I say that infrastructure
should be built up and incentives
should be given to the local enterpre-
neurs. Industrial Finance Corpora-
ticn, Industrial Development Bank of
Incia and other financial institutions
snould be liberal in giving loans at
concessiona] rates to local enterpre-
neurs. I feel that the intention with
which this Bill has been brough: for-
ward, namely, to give incentives for
establishing industries in backward
asreas should be followed up by kaving
the infrastructure facilities and by
g:ving loans on liberal terms. The
“imit of Rs. 7,50.000 should be raiscd.
With these wordg I support the Bill

MR. DEPUTY-SPEAKER: The hon.
Mnister.
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i A AT 2 &W Ao 5T 37T
ST TTET T BT (T F0ZT 91

MR. DEPUTY-SPEAKER: Why do
you want to introduce procedure which
will create trouble later on. It is not
tne procedure. (Interruptions) Order,
piease. I have already called the
hen, Minister,

SHRI K. R. GANESH: [ am thank-ful
to the hon. Members who have

taken part in this debate. Firstly,
-liis Bill seeks to give effect to certain
s1oposals in indications of which the
wra. Finance Minister gave in his

Lucget speech for 1973-74. He indi-c
.ied there about the withdrawal
¢! development rebate. He

indi-cateq that he would be bringing
_in

suive measures for encouraging
indus-rice in selected backward

areas and .+ promoting research and
develop-mext and exports. The ‘main
discus-sicn ioday revolved around the
sche-2ulcs and the criteria laid dowi
for tackwarqd areas. I have explained
the various rprovisions of the Bill
as adopted by the Select Committee
with regard to initial depreciation,
back-warc areas, research and other
con-cesrions.

1 do not agree with the hon. Member
Shri Chatterjee that this Bill has been
brought here to give concassionsio the
larger houses. The fact remains kat in
the present stage of develop-ment,
incentives are necessary, They have

become a part of many other
cdeveloped countries glso.
SHRI SOMNATH CHATTERJEE:

Here it is abused.

SHRI K. R. GANESH: It is fo- us to
see that it does not get abused. I do
neot think it ig the contention of hon.
members that in the present stage of
our development with shortages,
pro-duction constraints etc., when
a faster industrialisation i nece
ssary. €0 that the country can reach
ecor:nomic sz f-sufficiency.

AUGUST 1, 1974

Direct Taxes
(Amdt.) Bill

SHRI SOMNATH CHATTERJEE:
‘Thoy do not want it themselves.

388

SHRI K. R. GANESH: Figuratively
spoeking, that is what they have said.
li.centives are necessary becausa the
development rebate had served the
purpose for which it was intended,
since industrial growth had iaken
place up to a point and because of the
iarger industrial base, the net revenue
outgo was increasing to about Rs. 7G
or 80 crores, The proposed incen-
tives are considered necessary, It is,
of course, the responsibility of the
Government of India to see that it is
noi mizused.

The criteria on the basis of which
mdustries have been selected werce
given before the Select Committee and
discussed. The criteria indicated by
Guvernment representatives are as
follows: Capital intensiviness of the
industry, high priority from export
arigle, essential need: of intermediite
and investment goods. essential needs
of mass consumption, capacity cons-
traint and industries which are mak-

ing abnormally high profits. On the
basis of these criteria, the Ninth
Schedule has been drawn up. In

working it out, there wmay be
certain omissions. There may be views
that some more industries should have
been there. But the criteria which
fcrmed the basig of the ninth schedule,
T have indicated.

Government had set up under Shri
Pande a commmittee to work out the
criteria for locating backward areas
This matter went before the Nationa!
Development Council. After that, a
series of discussions to~k vlace bel-
ween the Reserve Bank, IDBI etc. and
a set of criteria were worked out, on
the basis of which these districts have
been selected. This may be different
from general backwardness. This
may be different from the way the
State Governments are looking at this
problem. But two rationable were
there. One is that the district should
not be an advanced district. SeconAlv
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it should not be that backward where
in spite of whatever concession you
may give, industries will not comne
because industries require some infra-
structure and varioug other things like
adequate labour population. some
ciamate and environment of growth
etc. It is possible to have another
point of view. It is possible to say
that some more districts should have
been included. On the basig of thesc
criteria the Planning Commissina
delineated these districts. It is t»
these districts the? concessional finance
has been given. Therefore, it was
thought that it is better to continue
to have these districts. After all, a
body hag gone into it, a number of
committees have gone into it, the State
Gevernments have given their views
and the NDC has gone into it. There-
fare, it was thoueht better to have it
Of course. an alternative view s
possible. Hon. Members can szy that
there nre certain distriets yhich car
be included in this. That iz a view=
point

SHRI B, V. NAIK: It i not & view-
point; 1t 1s a chorus of guggestion.

SHRI K. R. GANESH: Hon. Mem-
vers have made many suggestions
about glass indusiry, agro-based indus-
tries, 01l products and so on. These
suggestions may have some validity but
the Select Committee has gone into all
these points ang improved the Bill
S0, 1t will not be possible for me to
avcept these suggestions. Of course,
they will be borne 1n mind by us. With
these words, I commend the Bill for
“he acceptance of the House.

MR. DEPUTY-SPEAKER:
“westion is;

“That the Bill further to amend
the Income-tax Act, 1961, the
Wealth-tax Act, 1957, the Gift-ltax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964 and to provide
for certain related matters, as
reported by the Select Cornrmittee, be
taken into consideration.”

SRAVANA

The

10, 1896 (SAKA) Direct Tares
(Amdt.) Bill

The motion was adopted,

g0

MR. DEPUTY-SPEAKER: We will

take up clause by clause consideration.
Therc are no amendments tg clause 2.
The question is:

“That clause 2 stand part of the Bill”
ine motion was adopted,

Clause 3 was added to the Bill.

Clause 3—(Amendment of Section
32)

SHRI D. K. PANDA: I beg to move: *
PIEQ 3: un‘ 2‘#""

for “twenty per cent.” substitute—

“fifteen per cent, but in the case
of small scale industrieg thirty per
cent. and medium scale industries

twenty five per cent,” (2).
Page 4, line 34—

for 'seven hundred and fifty thou-
sand” substitute—"fifleen lakhs" (3)

There 1s a rationable behind my
amendment No. 2. This is absolutely
reasonable from the point of view of
the Bill which the hon. Minister has
introduced. That is why I appeal to
the hon. Minister to accept this.

SHRI K. R. GANESH: This js not
acceptable.

SHRI D. K. PANDA: My amend-
ment No. 3 seekg to broaden it so as
to include more small-scale industries.
Again 1 make an appeal to the hom.
Minister to accept it.

SHRI K. R. GANESH: I am sorry,
I cannot accept it.

17.19 hrs.

[Surx VasanT Satee in the Chair]

MR. CHAIRMAN: I will now put
smendment Nos. 2 and § to the vote
of the House.

* Amendments u;ved with the reco mmendation of the President.
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Amendments Nos. 2 and 8 were put
angd negahived.

MR. CHAIRMAN: The question is:

‘That clause 8 stand part of the
Bl

The motion was adopted.
Clause 2 was edded to the Bull.

MR CHAIRMAN: There are no
amendments to Clauses 4 to 8.

The question is

‘That Clauses 4 to 8 stand part
of the Bill"

The motion was adopted
Clouses 4 to 8 were added to the Bill

Clause 9--(Imsertion of new section
80 HH)
SHRI D K PANDA: I beg to

move *
Page 6, line 26,—

after “per cent”, insert—

“but in the case of smsll and
medium scale industries or the busi-
ness of a hotel run by surh mdus-
trial undertakmg forty per cent " {4)

Page 8,—
omiat lines 3¢ and 40 (8)

Thas 18, again, a very simple amend-
ment It relates to small and medium
scale industries. You give some more
concestion to small and medium scale

mdustrisg

SHRI K R GANESH 1 am not ac-
cepting it.

MR CHAIRMAN Now, I put Am-
endment Nos. ¢ and 5 to Clause 9
moved by Shri D K Panda to the
vote of *he House

Amendments Nos 4 and 5 were put
and negatived

MR CHAIRMAN. The guestion ia
“That Clause ® stand part of the Bill "

AUGUST 1, 1974

Drrect Ta.r’s
(Amde.) B\l

The motion was adopsed.
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Clause 8 was added to the Biil

Clauses 10 to 14 were added o the
Bill

Clause 15—(Insertion of Eighth
Schedule)
SHRID K PANDA 1beg to move:*
Fage il, lines 16 and 17,—
after
“Ganjam,” (8)

This amendment 18 for inclusion of
Ganjam district 1n the Ninth Schedule.
My appeal to the hon.Mmster will be
that let the matter be referred to the
Ptesident of India, M V. V. Giri, who
comes from that district

“Dhenk«nal ' insert-—

AN HON MEMBER Wait for a
month

SHRID K PANDA The very prin-
ciple that has been enunciated by Mr
Ganesh that there are some communi-
cations should be followed. Once upon
a time it was withun the old Madras
Presidency Theie are mow commu-
nications It 1s not yet developed eco-
nomucally, It s really a backward
area I would request the hon Mins-
ter to include Ganjam in the Ninth
Schedule

Again, my appeal to him will be
that let 1t be referred to the President
of India, Mr V V GIri who comes
trom that district

SHRI K R GANESH: 1 have already
explamed about 1t.

MR CHAIRMAN: I put Amendment
No 6 to Clause 15 to vote.

Amendment No € was put eand nega-
tived

MR CHAIRMAN' The question is:

“That Clause 15 stand part of the
Bill”

= —— ———————— e = -

*Amendments moved with the reco mmendation of the President,
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The motion weas adopted.

Cleause 15 was added to the Bill,

Clause 16—(Insertion of Ninth
Schedule.)

SHRI PILOO MODY: I beg to
moved®,

Page 12—
after line 43, insert—

“24. The Glass Industry.” (1).
SHRI D. K. PANDA: I beg to move:-
Page 12,—

Omut line 28. (9).
Page 12.-

Omtt line 29. (10)

MR. CHAIRMAN: Shri Madhavrao
Scind:a—absent. Amendment Nos. 8
aud 11 are the same as the Amend-~
ment No. 1 moved by Shri Piloo Mody.

SHRI PILHO MODY: What I had
o say on the subject I have already
said In addition to that. several me-
moranda have been sent to the Mi-
nister which he should have read and,
7 he has read them, he has obvioualy
not understood them. Further to that,
I wrote a letter to Mr, Chavan which
his  Secretary must have algo read.
Since the whole process goea about in
a vacuum, while I am pressing for the
amendment, I am not going to apill
any more pearls before the House.

it e I (N) Ay
T AN AT weEfear Ay R g
FANER AT A AR B 1 45 FOT
T FT AR ¥ ) 4 FOR WY W
TR (WY frwar & 1 Az ¥ WY
1 qéfrqm g ¥ FEw Tf A
sfags ofefray &) w ST Y
WA rA F =y @ A

*Amendmept moved With the fe- mmendation of the President.
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g fr 4T FY v we i &, fre

FFTOU AR TP e KA W

Frrag % i g @ & 1 wg
frmsaran g

SHRI B. V. NAIK: Mr. Chairman,

I have sought your special permisgion
under rule 79 to move my amendment,

MR CHAIRMAN: You have mnot
been permitted. One day’s noce is
required to be given and you have not
given that. Therefore, no permission
can be granted.

SHRI B. V. NAIK: May I submit to
you the rule? Unless the Speaker
allows the amendment to be moved...

MR. CHAIRMAN: He has not al-
lowed it.

SHR] B. V. NAIX: I am seaking
your special perrpission.

MR. CHAIRMAN: I cannot allow
this amendment to be move unlesy a
day’s notice has been given.

o QR e AN (FTT)
Furafs agmu, & F4 Y I
nqTHT ¥ @AYA F997 g g ) ¥ 720
s & w9 a7 fedranare 77 & v
AFY | WAV A, UE T AST AW, AT
gre g gy A 5 geafe qgd A
AT AT AT AHTT AT XL T RTAT
#7471 4T, ¥ FF AT T4 AT T, 00 Twd
W7 FAAER I N AT W8, 7
o) Fe—gve § w0 WY T | 37 &
g1t GrEww & WIT BT CAA9NE BY 1T
¢ fae o 39 3273Y ¥y sayfey
% Pry oy, Ay fe3 A fear a1 ety
HAadr N ar TRz TR ¢
fr 7o § w7 g 0¥ o2 QWO oy
T &4 fe @i feadt ;
wift & & agar 2 fe e €YY A
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£ TFmm fay @ ) q@ ags A
VIR &1 &y (e # wfas fear e
¢ a3 1 diZanq o 13EfRT W
I wEe A 3, fATwr Sy oa
Fewl 3 @ & ) Fadonare & wer--
f7ér FmA & w20 JIPA 7 AY
TWE I AN ITAr T ASTE |

& ae flfowm sy WY WY,
P 97 IR 9I@ F @ d Ay frey
# 92m 7. ai3Fwa m gaafew
faemr 3z 1 AvTIfe WRA, W
sat FE1@ TA oHTHE T AQY 9AT 3,
A /T ITF FA 40 Fofamr 70

SHRI K. R. GANESH: As far as
small scale industries are concerned,
they will be covered under the provi-
sion made. The rest, I am not able to
accept.

SHRI S. M. BANERJEE: Will Fero-
zabad be covered?

SHRI K. R. GANESH: If it comes
under emall scale industry,
st q@e qwo WAW: a1 § fF AT 2
BT T ER A FAT v AT ALY 7

sy T . @R % AT
AG WL F ARIEN , AT @ TAE
TRW | W fEOTaR W oA sEy
qE HA N T & o= R AR

&t W e A . T 77 3T
E WA ¥ Ig 92 aTE WL w2 Fear
Y, A AR AT T D AR |

s Q®e Qho TMAT : W Ha
WERT TE arEs T ¥ fr Redrae
N W\ SR W &+ g, A
fre TR QigRT 77 $XA AT we@ g
o, Afcrsa ak ¥ sy
TzwAd A TR o

(Amdt) Bill

MR. CHATRMAN: I do not mind it
the suggestion made by the hon. mem-
bers here to increase the limit is ac-
cepted by the hon. Minister,

It 1s for the House to decide.

A g a9 LN TG a1 Few
T 77 A€« fow A ae
RE... (=waw). .. € 9 g
g1y - 7y femvze &1 & wrmr | Afww
| A 33 @ E Jer AT iRy e
& A 4 g ¢ oifer aer 7
fe Fag ®1Sq7 a2 & 72 E T

SHRI B. V. NAIK: This is something
on which we are not on any ideoligi-
cal grounds. We know that there are
certain ground-level problems.

SHRI K. R, GANESH: It is not pos-
sible to accept it...., (Interruptions)

SHRI B. V. NAIK: Either the
Minister should convince us or we
convince the Minister.

SHRI M. C. DAGA: What are the
solid grounds on which he is rejecting
our suggestion?

SHRI B. V. NAIK: Kindly use your
discretion, Ap you yourself aaid on
the floor, this i8 a matter for reconsi-
deration.

st =9 fead A7 oF s o
o 3 1 W qEE § ofeww ann Ay
=01 ¢ v @ qMeR & v fem
ag Afe vz fafret amg =7 #N

..

arsr sRINv gt a0 &
arAAT arEem g fe o s fas
arar & A1 faw sy ot q W SN
A8 & ww I R & fqg atw
Afay o @ WX W agm W@ =i
wfry | aar faa wuY &7 qg wdww g
3ir s d YR g ? far 1w &
Y FIT ATHT A T W& W
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SHRI PILOO MODY': The point that
I want to make is that when the
Minigters come to this House pre-
determined, with their minds shut
and their ears8 and eyes closed that
they are not going to accept amy
amendment at all, I do not see any
purpose in the debate. This never
happened in the past Lok Sabha and
it ig happening now constantly in the
+ifth Lok Sabha. I think therefore,
just to prove that they have not kept
their minds close, they must accept
this amendment. Besides, I have not
moved any other amendments. This
18 the first amendment I move,

w vy fs & T qas™ TR
MmN F IR AT T 2§

SHRI M C. DAGA: w3 nz

ST 91 I8 TRTEW TEEY
F Naq q72 7 A7 A, AA L
T I qrF FT4 AT X ¥ TAAT
AR 1 sATFF AL Z A AR A
¥Fr M FT IR R Ava 2
& 45 Ma &1 IAF AT 2, IR
FUT FT GV Oqqaa fogaar T 2w
it T Ay 2| AR A T
FIM ¥ AN AW AT AT

What are your reasons that you want
lo exclude this?

TRRY AT ACIT A i W THE
Ty 7

wi fw: te (D) A ag fragw
F7AT QA g 6 A X7 T3S W) WY
TRT FTAT AT FGifE 397 sqrera<
WYTAE FTe 07 IKAE AR ¥ Ay
HoET R Y

g fr s Ew 1 2fed, wodt Y oF
Bz HewcaEmaamg & 15
e feg) W | o> Y Gt F ATAR
At 75 | ¥ | WA €® ¥y 9T
wfEm

SRAVAXA 10, 1896 (S4AKA)

Direct Taaes
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SHR! S. M. BANERJEE: My «ub-
mission is only this that while replying
to my point the hon. Minister said
that this will be covered under cot-
tage and small scale industries. Yuu
in your wisdom, pointed out rightly
that unless the total amount is raiced
from Rs 7 lakhs to Rs. 10 lakhs or
Rs 15 lakhs, it may not be covered
and !\ wag very ably explained by
Shr: Madhu Limaye in his speech
tha! three or four years ago, this
Rs 735 lakhs meant something. But,
tu-day, unfortunately, because it was
your creauion or it 18 anybody’s crea-
tion, the money value has gone done
and 1t shouid be raised to Rs. 14 or
R+ 15 lakhs There are two alterna-
tives Either the hon Minister should
accep; to raise it or he should move
a. amendment himself toc raise it
fiom Rs 75 lakhs to Rs. 14 or 15
lukhs.

398

MR CHAIRMAN: Is there any
amendment by any member that it
<houid be raised from Ra. 7.5 lakhs to
R< 15 lakhs? Here is clause 16: I
want to know whether under Clause
1¢. there i< any such amendment. W
cannot go back; that will be the tech-
nical difficulty, only the Minister wi'l
have to come up with an amendment.

PROF MADHU DANDAVATE: We
have rcopened in the past..

MR CHAIRMAN. I would not like
to do that. The matter is within the
commoun knowledge that the value of
Rs. 7-1/2 lakhs was fixed ss many
yvears ago and now this has gone up
coisiderably. So far as I am able to
gather, this appears to be the consen-
sus and I would like to hear from the
Minister

SHRI PILOO MODY: What hap-
pened was, import of machinery used
1o take place on the basis of US AID
credit m respect of the glass industry.
Now these credits are stopped in 1871
For three years there were no credits
to this particular indestry. No ma-
cbinery was allowed to be imported



19y Drrect Taxes (Amadt)
Big

and no orders were placed and sub-
sequently the credits were S8nally
open 1n December, three months later
and the development rebate wsa cut
short In other ways also this particu-
lar industry has been sub)ect to great
hardship I do not know whether the
Minister 16 even awaye of tlus For
three years they had no opportumty
to mmport, and now you are coming
with this law

MR CHAIRMAN We are now un-
der larger 13sues wiuch will cover the
case of the industry whach you men-
tion also So this short point should
be onsidered 1 want to know from
the Mimster whether he would like to
have some time to consider this

PROF MADHU DANDAVATE 1|
want to express one plea It has been
sayd that Mr Panda moved gn amend-
ment to the earlier clause which was
not accepted I want to paoint out
that 1t 18 not very difficult to proceed
with this matte, because 1 find that
v« e have 1n the past reopened the pre-
viou, clauses whith were accepted
by the House We have got euch pre-
cedents in the House One was with
regard to the Criminal Procedure
Code and the other was with regard
to the Ahgarh University Im both
these cases certain Clawses were al-
ready adopted In spite of that due to
certain compelling circumstances tho.e
clauses were reopened and from the
Treasury Benches themselves certain
amendments were brought in Those
amendments were acceptedh There-
fore T would hke to point out that
that paiticular difftcuity which you
mentioned could be got over Ewen
those clauses mi2hit be reopened This
38 my respectful submission

MR CHAIRMAN The Government
has no amendment I am trying to
find out #rom the Government whe-
ther 1n view of tlle «mseumis they
are willing to reconsider this They
<an brmg 1t up &gain tomorTow Mmor-
amng

AUGUST 1, 1874
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SHRI P G MAVALANKAR, I do
not want o add anything to the can-
swtently end validly inade ponts by
several hon Members from varioua
ude, of the House If on a particular
matter (which has nothing to do with
political diffeience etc) when Mem-
beis from all the sections of the House
arg agreed

TEE MNISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMATIAH) Not all

SHRI P G MAVALANKAR Well
a majoritv of them, then why should
Government not agre to a certamn con-
vensus which has emerged on a part:-
cular issue, Sir?

After all wihv ghould they stand
on piestige’ Where 1s the prestige
involved” 1 should have thought that
the Government'’s prestige would have
increased 1f thev go by the consensus
of the Hou.r at least on some matters
wwhere there 15 no difference of opinion
they -hould cut aetoss party lines and
accept the particulaa amendment

MR CHAIRMAN I think everything
that 1s persuading the Government has
been saxd Therefore, I would hke to
hear the hon Minister

SHR!I K R GANESH This ceiling
has been tzken from the Industrnes
Developmen! and Regulation Act It
has been defined theiem that the <mall
scale industiy 18 one

MR CHAIRMAN Mr Ganesh, the
point that was made 15 thts Under
the Industiies Development and Regu-
Jation A t 1951 the definition was in-
corporaled -ome years back when the
ceiling wa< put at Rs 75 lakhs 8o
much t:me was over and the velue of
Rs 75 lakhs has gone up 1t 1s com-
mon knowledge So would you like
to consider this?

SHRI K R GANESH As you ate
aware, this meatter was considered in
the Select Committee and it was dis-
cussed threadbare The question of
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nclusion of smali scal¢ industry was
4dbere. It has been included and so, 1
am not in a position to accept whis gug-
geation.

MR. CHAIRMAN: [ canot  help it
What we can I do? Please do not try
L side-track the issue. It is neither
bere nor there. This is a matter which:
1 leave to the House to decide.

SHRI PIL.OO MODY: ir. Chairman,
8ir, the Minister has repiicd to some
other thinga. But, he has not replied
o my amendment

MR. CHAIRMAN: Are you accept-
ting Mr. Mody’'s amendment?

SHRI K. R. GANESH: If tnat is
about gzlass industry, I am not accept-
ing it. It has not been included in the
priority industry. I[f any member gets
up and says that gsuch and such an
iadustry is to be included as a priority
fndustry, then it is not possible for me
to accept that at this stage.

MR. CHAIRMAN: I shali now put
amendment No. 1 to clause 16 moved
by Shri Piloo Mody to the vote of the
"House.

The question is:
“Page 12—
after line 43, insert—

“24. The Glass Industry.™ (1)
The Lok Sabha divided:
Division Na. 4 {17.49 hew
Apes

Bade, Shri R. V,
Bani-rjee, Skri & M.
Chetterjee, Shri Somnauth
Danduvets, Prat. Machu
Ezra, Shri Manoranjai
Joarder, Shri Dinesh

Lo ey, Shri Madhu
Madiuiiar, Shri K. M.
Meninakar, Shri P. G,
Msra, Sord Jabesl.war

(Amdt.) Bil}

Mody, Shri Piloo
Mohanty, Shri Surendre
Nayak, Shri Baksi
Parmar. Shri Bhaljibhat

Ramkanwar, Shri
Singh. Shri D. N.

Thevar, Shri P. K. M.

Vijey Fal Sipab, Stoi
Nows

Asving Netonmuw Shet
Barus, Shri Bedabrata
Basappa. Shri K.

Bist. Shr1 Narendra Singh
Chandrika Prasad, Shri
Chaudhary. Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Daga, Shri M. C.

Dalbir Singh, Shri

Deo. Shri S. N, Singh
Deshmukh, Shri Shivaji Rao S.
Dharia, Shri Mohan
Dumada, Shri 1. K.
rwivedi, Shri Nageshwag
Engu, Shri Biren

Genesh, Shri K R

Gavit, Shri T. H.

Gill, Shri Mohindesr Singh
Gwkhale, Shri H R

Hari Kishore Singh, Shri
Hui Singh, Shri

% w, Shei A K M
Jadods, Shri D P

Wilag, Dr,

Kamuitt Prasad, Shin
sainkie, Shri T. I

rosras Sapgh, Dr.

Mauhara® Sinagh Sho

R did, Shri Jugpdish Narmin
Wiiat, Shri Shivirishap

B hemnad ¥nuda I3nnhetn Sh

ceenorn Shyd jnartd
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Oraon, Shri Tuna
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Parashar, Prof. Narain Chand
Pratap Singh, Shri
Raghu Ramaiah, Shri K
Ram Sgwak, Ch.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shri M. S. Sanjeevi
Reddy, Shri P. Narasimha
Samanta, Shri S. C.
Satish Chandra, Shri
Satpathy, Shri Davendra
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Shastri, Shri Sheopujan
Sher Singh, Prof.
Shukla, Shri B. R.
Subramaniam, Shri C.
Venkatasubbaiah, Shri P.
Vikal, Shri Ram Chandra
Zulfiquar Ali Khan, Shri

MR. CHAIRMAN: The result* of the
division is: Ayes 18; Noes 57.

The motion was negatived.

¥R. CHAIRMAN: Now I put
amandments Nos. 9 and 10 to claus2
16 moved by Shri D, K. Panda to the
vote of the House.

Amendments Nos, 9 and 10 were put
and negatived.

MR, CHAIRMAN: The question is:
“That clause 16 stand part of theé
Bill”.
The motion was adopted.

Clause 16 was added to the Bil

Clauses 17 to 24 were added to the
BillL

AUGUST 1, 1974

Direct Taxes 4y
(Amdt.) Bill

Clause 1, the Enacting Formuls o
the Titlé were added to the Bill

SHRI K. R. GANESH: [ beg &
move:

*That the Bill, as reported by th
Select Committee, be passed”.

MR. CHAIRMAN: Motion moved:

*“That the Bill, as reported by th
Select Committee, be passed”,

o wwn faw sqwe (¥afa):
FareE oY, A fadaw @ M W
Rt F wer @ fr oud giw Hr ofe
A& Fol, WX qT EedAw B} FAW
faar o @ & 39 ¥ awEeEg W fied
T FATHI ¥ 37 F¢ Fagrg A € arm
Ayt fF ez ami ¥ fmm 3
fegas § gfawd & sy afed, @
& gam ) w s afomr sg @ 5
& ¢ o9 Y 7T faor e 9ga )

% oY gl & AR} 7 Fgw TR
g ot fr mis¥ Ak A9 Gega & anr ¥
romd Ggr ¥ @@ wR A
foor a1 § 5 a1 wmw §, awa
grared avfe w11 Al o ¥ e
forer @ fom & o afesfoa S48
& A fa TRl F71 AW far g 9.1
fom oM s faar g 99 § T+0@
# AT 4T ST, q57 IS, 9T §
da f 3@y F7 39w, gz Az 5 T4
gF A 1 Faen ag w s faw
I & foe aarg £ S ¥ IR
a1 {7 15 T8 @ 1 gafe TvarA A
fafer &1 erq @A gy SRl 9,
T, 92 GaT @ § 37 § |l gawl
F T i aTdF Ay Y 1 DA
FTAN TE§ T IH Y TOA A

*The following Members

also re corded their votes for NOES:

Sarvshri Ram Bhagat Paswan, B. V. Naik and Ram Dayal,
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fegrg grm 7 @uw § EY war fF
W 0 7 wEin fal )
far frr & o 7€ ! wk fEar
R ar g S &7 F AW JRIT
g3 s fos e s anfgg ar
W TR F1 fad@ 9 § ar Aq
€T ¥ 37 IMAT FT A7 A7 T0fE
1 EE FF FART , TEAI H
18 a fAsa @t sae@ §§ @
P} @HI@ady STl & A
#eger ¥ f® Qv aifgy famy a2
Wik wAlr IAwafaar #1 gfaar faaav
% faqd a2 STmafqat wv gfaar 2w
o fia? gq sl &1 fawa AG)
gea1 g | gafaw ag faw fedy s
&7 A} §, TAX AUV FIAT 9347 | WY
fleer 7 ag faias 2 Sq A S Y
(G CURAC I (S

SHRI K. R, GANESH: I have al-
geady repliedq as to what were the
triteria on the basis of which the
Ninth Schedule has been worked out.
1 have mentioned a number of points,
eapacity constraints, production ot
mass consumer goods and various
other things.

SHRI H. M. PATEL (Dhandhuka):
The hon, Member has not understood.
Owherwise, he would not have raised
this question. So it is not enough
for the Minister to say, ‘I have al-
ready explained these things’ Ex-
plain again,

SHRI K. RAGHU RAMAIAH: What
Is the guarantee that he will under-
d now?

SHRI K. R. GANESH: The Ninth
Schadule has been prepared on the

is of certain criteria, they being
eapital intensiveness of the industry.
wpacity constraints, production of
masg consumer goods, 8shortages,
prority industries and so on. 1 hope
be has understood now.
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PROF. MADHU DANDAVATE is
there are any possibility ef these
criteria being reconsidered?

MR. CHAIRMAN: You are not o»
the same wavelength

The quesetion is:

“That the Bill, as reported by
Select Committee, bg passed™

The metion was adopted.

11.57 hra

COMPANIES (AMENDMENT) BILL

THE MINISTER OF LAW, JUSTICB
AND COMPANY AFFAIRS (SHRE
H. R. GOKHALE): I beg to move:

“That the Bill further to amend
the Companies Act, 1956, the Secu-
rities Contracts (Reguiation) Act
1956 and the Monopolies and Res-
trictive Trade Practices Act, 1969, as
reported by the Joint Committee, ts
taken into consideration”.

As hon. Members are aware, the
Report was presented to this House
on 15th November 1973. The Com-
mittee, after considering the evidence
given before it, has made certain
changes in the Bill. The observations
of the Committee with regard to the
principal changes proposed are de-
tailed in its recommendations, I do
not, therefore, propdse to speak in
extenso about the changes, but would
like to touch briefly on some of the
important points.

MR, CHAIRMAN: He might &top
there and continue tomorrow

12.58 hrs .
The Lok Sabha themn edjourned till

Eleven of the Clock on Friday, August
2, 1974|Srevana 11, 1898 (Saka).
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